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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE 

TEZPUR, SONITPUR. 
 

Present:  Dr. M Baruah. 

              Chief Judicial Magistrate, 

      Sonitpur, Tezpur. 

 

             G. R. Case No. 722/09 

                U/S 279/304A   IPC 

 

State 

 

Vs 

 

Abdul Hai 

………Accused person 

 

Appearance: 

Learned counsel for the State      :   Sri N Das. 

Learned counsel for the defense  :   Smti D. Singha. 

Offence explained on                  :   4-8-2012. 

Evidence recorded on                 :   27-11-2014. 

Argument heard on                    :   9-1-2015. 

Judgment delivered on               :    22-1-2015. 

          

                    J U D G M E N T 

 

 

1).            The prosecution’s case in brief is that, informant Ramjan Ali  

filed an ejahar before the O/C, Tezpur P.S. on 26-4-09  stating that his 

brother-in-law  Safiur Rahman is the handyman  of vehicle bearing  

registration No.AS-19/A 9006. On 8-4-09 at about 8 .m. when the 

above mentioned vehicle tried to enter into the Indra Floor Mill, said 

handyman was knocked by the vehicle causing injuries on his head.  He 

was immediately taken to Kanaklata Civil Hospital wherefrom he was 

referred to Medical College Hospital. On 12-4-09 said Safiur Rahman 

was died at Guwahati Medical College.  

 

2).  Upon receive of the ejahar, the O/C, Tezpur PS registered a 

case  being Tezpur P S case No. 362/09  U/S 279/304A IPC   and 

started investigation. After investigation, police filed charge sheet 

against the accused  Abdul Hai  U/S 279/304 A  IPC. 
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3).  The accused person appeared before the Court and faced 

trial. Copies of prosecution documents were furnished to the accused 

person. After hearing the learned counsel for the parties, particulars of 

offence U/S 279/304A IPC were explained to the accused person. The 

accused person pleaded not guilty and claimed to be tried. 

 

4).  Prosecution adduced evidences of only one witness. 

Prosecution made endeavour to examine the other witnesses cited in 

the charge sheet but failed to procure their attendance. Hence 

prosecution evidence is closed.  Considering the material in the 

evidence of witness examined, reordering the statement of the accused 

u/s 313 Cr.P.C. dispensed with.  

 

5).    POINTS FOR DETERMINATION 

 

i) Whether the accused person on 8-4-09 at about 8 a.m.  

drove the vehicle bearing  registration No.AS-19/A 9006 in 

a rash and negligent manner endangering human life ? 

ii)   Whether the accused person on 8-4-09 at about 8 a.m. 

caused death to Safiur Rahman by driving the   vehicle 

bearing registration No.AS-19/A 9006 in a rash and 

negligent manner endangering human life? 

 

 

  Heard argument of the defense counsel and the Ld. Addl. P. 

P. Now it is to see whether the prosecution has been able to prove the 

above points. 

 

6).  DECISION, DISCUSSION AND REASONS THEREOF 

 

  PW-1 Sri Utpal Rajbonshi deposed that the incident occurred 

on 2009. At that time he was working at Indraprasta Roller Mill and at 

about 9.00 a.m. He came to know that one handyman fell from a truck 

and died later on due to the injuries.  

 

  The prosecution failed to adduce evidence of other 

witnesses. 

7). From the materials on record I found that the prosecution has 

failed to prove that the accused had  driven vehicle bearing registration 
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No.AS-19/A 9006 in a rash and negligent manner endangering human 

life and that his said act has caused death of the victim. 

 

8).    O R D E R  

 

  Considering the facts and circumstances of the case, I found 

that the prosecution has failed to prove the case U/s.279/304 A  of IPC 

against the accused person. As a result the accused person is acquitted 

and set at liberty. His bail bonds stands cancelled. 

 

9).  The judgment is prepared and typed by me. 

 

10). Set my hand and seal of this Court on the 22nd  day of January, 

2015. 

 

 

 

 

                                               (Manash Baruah)  

              Chief Judicial Magistrate, 

                                              Sonitpur, Tezpur. 
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APPENDIX  

1. Witnesses for the prosecution: 

 i).P.W.1  Sri Utpal Rajbongshi  

 

2. Witnesses for the defence 

 

              Nil 

 

3. Documents exhibited by the Prosecution  

 

 Nil 

 

4.  Documents exhibited by the defence 

 

            Nil.  

  

 

(Manash Baruah) 

   Chief Judicial Magistrate, 

         Sonitpur, Tezpur. 
 

 

 

 

 

 

 

 

 

 

 


